
 

 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

  

LOK SABHA 

UNSTARRED QUESTION NO. 399. 

 

TO BE ANSWERED ON THE 18
TH

 JULY, 2017/ ASHADHA 27, 1939 (SAKA) 

 

UNREST IN DARJEELING 

 

399.  KUMARI SUSHMITA DEV: 

SHRI JYOTIRADITYA M. SCINDIA: 

SHRI M. RAJA MOHAN REDDY: 

 

Will the Minister of HOME AFFAIRS be pleased to state:  

 

(a) whether unrest has escalated in the past few days at Darjeeling hills in 

West Bengal and if so, the reasons therefor; 

 

(b) whether the Union Government has sought a detailed report from the 

State Government of West Bengal on the causes of unrest in the hills; 

 

(c) if so, the details of reports submitted by the State Government of West 

Bengal to the Union Government; 

 

(d) whether the Union Government has taken any concrete steps to 

prevent/ check such unrest in the Darjeeling hills; and 

 

(e) if so, the details thereof ? 

 

ANSWER 

 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 

(SHRI HANSRAJ GANGARAM AHIR) 

 

 

(a) to (c): The Gorkha Janmukti Morcha (GJM) has  called  for  an 

indefinite strike in Darjeeling hills w.e.f.  12.06.2017 demanding a separate 

state of Gorkhaland, which is still continuing.  Violence and damage to 

public property has been reported during the agitations and a number of 

cases have been registered by the West Bengal police.        

         ...2/ 
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L.S.US.Q.NO.399 FOR 18.7.2017 

 

The Central Government had sought a report from the Government of 

West Bengal in the matter on 13.06.2017. The Government of West Bengal 

sent a report vide letter dated 17.06.2017. Keeping in view the reports of 

unabated incidents of violence,  the Central Government vide letter dated 

4.7.2017 had again sought updated status of law & order in the Darjeeling 

hills areas. The Government of West Bengal, vide its letter dated 5.7.2017 

has provided the abstract deployment of Central Para Military Forces 

(CPMFs) in Darjeeling and Kalimpong and vide letter dated 7.7.2017 

provided a brief report on the events leading to the present situation in 

Gorkhaland Territorial Administration Areas (GTAA). 

  

(d) & (e): As per the VII Schedule to the Constitution of India, ‘Public 

Order’ and ‘Police’  are state subjects. The State Government concerned is 

primarily responsible for maintenance  of law and order. The Central 

Government, on the request of State Government,  assists the State 

Government in maintenance  of law & order by providing  Central Armed 

Police Forces (CAPFs). CAPFs battalions have been  provided to the 

Government of West Bengal for maintenance of law & order in GTAA.  

**** 


